IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD,
0.A.NO.829 ef 1995.
Betwsen | pated: 21.12.1995.
Yanamadala Venka%eéwara Rae o Applicant |
And

41 Miva Mo »mawm Dai LWB!Z Bnird. New Delhio

2. The Genaral Manager, Seuth Cemtral Railway, Railnilavam,
Secunrderabad.

3. The Chief persennel Officer, Seuth Central Railway, Railmilaya:
securderabad.

4, The Deputy Chief Mechanical Ergineer, seuth Centrel Railway,
Guntupalli, wagen Werkshep, Guntupalli, Krishna District.

. Respendents

gsri. K.Lakshminarasimha

ceunsel fer the Applicant

Ceunsel fer the Respendents sri., G.S.5anghi, SC fer Rlys.

CORAM:
Hon'ble Mr. A.B.Gerthi, administrative Member

c‘ntd:...z/-
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0.A.8259/95., : Dty aP Decision : 21-12=95,

ORDER

! As per Hon'ble Shri A.8. Gorthi, Member (Admn,) |

The applicant'is the husband of Smt, Uijayalakshmi;
whose share of land measuring &t acre 0.28 cents in Survey
No. 81/4_ in Guntupalli vas acquired Por the construction of
Wagon Uorkshop by thu'raiiways. After the acquisition of the
land the applicant married Smt. Uljayalakshmx. The land
originally belongﬁ to the Hindu undivided pamily but the Pather
of Smt, Vijayalakshmi took _necassary steps by approachlng thae
compatant Civil Court Por partltlon %ﬁﬁhn 1and)accord1ng to
which the applicant's uan got ;9‘0.28 cents as har shara.
2. The rsspondsnts opposed the claim of the applicant
by stating in their counter affidavit that the request of tha
applicant for employmaent ygas récaiued ;Ptmr the prascribed dats.
They femmtlsr contended that the appiicant bsing the husband
of the person losing the land, is not entitled to claim employment
against the land losers' quota. They Purther‘statnd that g

mamber of the joinkd Family namely Shri P. Narasimha Rao yas

already given smployment against land losers' quota.

3. Heard learned counsel for both the partiss and

perused ths record. The record clearly indicates that the

shars of tha‘applicaﬁt's-égfa in the landed propsrty of tha

pamily was 0.28 cents and that it yas agquired by‘tha railuays,
Anothar a&éor-;ister of Smt. Vijayalakshmi, who @lso got 0.28 cents
of land as her sharae uas-marﬁied to Sri Ch.Lakshmi Narayana Rao.
The said Lakshmi Narayana Rao Piled DA. 63/92 claiming employment
against thes land lossrs' quota. That DA was allowed vide aorder

dated 26-02-19983 with a directiun to the respond =nts to offar
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suitable job to Sri Ch., Lakshmi Narayana Rao treating him

as a land displaced person.

4, - In view of the abovs, thers is no reason why

the same benefit cannot be given to the applicant before

me. Accordingly this GA is allowed with & direction to ths
respondents to offer suitabls employment to the applicant in

his own turn and in accordance with extant instructions.

e The DA is ordered accordingly. No costs.
e <
{A.B. Gaortt 3 i
Member ( Admn. =
ﬁ’lf’/ﬂ"{ﬂ ‘
Dated : The 21st Decsmber 1995, ~ DePuty RegiStr‘r‘J“dl )

(Dictatsd‘in Open Court)

%%gy tot=
i1, The Chairman, Railway Beard, New Delhi,

2. The General Manager, Seuth Central Railway, Railnilayam,
Secunderabsd.

3, The Chief Persennel Officer, Seuth Central rRailway, Railnilayam, .
Secunderabad.

4, The Dy. Chief Mechanical Engine®r, Seuth Central Railway,
Gurtupalli, Krishna District,

S« One copy te Sri. X. Lakshmlnar351mha, sdvecate, CAT, Hyd. g

et
6. One cepy te Sri. G- $ c(bj>¢4c SC for Rlys, CAT, Hyd.}
7. One cepy te Library, CAT, Hyd.

8., Ones spare cCopy.

RSM/ -




> -

| éﬁ'??ﬁ//zhf~ ‘

TYPED BY CHZCKED BY
COMPARSD BY ARRDVED BY

¢
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